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|
."l .

‘f . RESPUIENT(S)
f

'S

4 :
/ particulars to be examined °
: 1

. Is tW? “’P/’“L‘“"*l’”@“. Lo B
f’f'&\ ~ .

a) Is the application.-in the
|

L]
prescrlbed form ? .
. ) {'I

f b); Is the appllCaLlOﬂ in paper |
£ . book form ? o S J
ﬁ? : " “¢) Have six eeﬁplete sets of the . .
4 ‘ - . application been fiked ? cﬁﬁ (;b},~c,o~}*’é;“”r; o
: ®C T we o ) ex
? 3, a) 1Is the a n time 7 N J
[ i . . o ' . o i
] h) If not, by how many days it o -

. is beyond time?ﬂ -Lﬁdddya “ ‘ l-fJ.
5 c) Has suffieient for not L j
oo ~ making the application in time, - | o
} : - beep filed? - ' Loy 25
) 4, . Has the document of authorisation/ - ,
| - Vakalatnama been filed ? : . - .
1: N : » X . [" > ‘\v p . .
J 5., Is the appllcatlon accompanied by, . f ‘ :

. B,D,/postal Order-for Rs,50/- : S .
' ’ ﬂr- O 7"/’

! 6, Has “the" certified COpM/COples Lo
| of the order(s) against which the = - o
| ' - application is made been filed? .. ! Y O

. § -
L"' 7, a) - Have the copies of the
i . documents/relied upon by, the. - A T
| ) ~ applicant and mentioned in the: . ) | .
appllcatlon, been-filed 7 | R .

1
T

'Habe the documents referred
to in (a). above duly attested

by a Gazetted officer and
numbered accordingly ?

h)

e

c) Are the documents referred
to in (a) above neatly typed

in double sapce ?-

.~ .8," Has the index of documents been
. flled and pagalng done properly ?.

y

Have the chronologlcal details -
of representation made and the }
-, . out come of such representatlon

. been indicated in the application?

0
]

-10, Is the matter raised in the appli-
catjon pending before any court of |
Law or any other Bench of Tribupal? '
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CENTRAL ADMINISTRATIVE TRIBUNAL,ALLAHABAD [ ENCH
CIRCUIT BENCH : LUCKIOW,

Registration O.A.No0.393 of 1990(L)

£apt-.RAS Yadav(Retd.) ceee Apclicant
' Vs.
Union of India & Others csee Responcents

Hon'ble Mr.Justdce U.C.Srivastava,V.C.
Hon'ble Mr, A.E.Gorthi, Member(a)

(By Hon.Mr.Justice U.C.Srivastava,V.C.)

The gpplicant who approached this Tribunal
regarcing inordinate delay in settling the corrutation of
pension despite several reminders to the opposite perties,
The prilirinary objection is whether the Tribunal has
jurisdiction over the subject matter. As the clzim of

the apglicant é+écnot. coverediunderiSection 14 & 19 of the
| .

Adn inistrative Tribunals Act)it is dismissed.
/-\Q.’ j\ ¢ g {ﬁ> ’ L/L/
J Member Vice-Chairman.

38th Nov.1991, Lucknow,

(sph)
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IN THE HON'BLE CENTFAL ADMINISTRATIVE TRIEUNAL
CIPCUIT BENCH, LUCKNGW
O.A. NO. 243  OF 199 (L)

SS=29220=M Capt RAS Yadav(Rtd.} ... Applicent

-Versus

Union of India and others «.. Opposite parties
I NDEX.

s1 Description of décuments relied | page no,

No. upon.

1.l Application 1 to 12

2. Power

SEPARA‘I‘E.

3. Annexure no‘.éA -1 Copy of CDA(P} lahabad
letter No.GA N 49011 dtd.
28.'4,'1986

4, Annexure no.,A=2 Copy of CDA(P} Allahabad
letter No. G, 1/ M 49011 gtd.
4.4.1989.

5. Annexure no,A=3 Copy of letter No/H) UP A:;ea
Bareilly letter No, 294012
M=5(A) dt.'22.4,1989;

6. Annexure no/A4 = Copy letter No, BB/298/
Stats/MDS dt.2.5.1989;

73 Annexure no/A=5 = Copy letter Mo, BH/298/
Stats/MDS dt. 4.7.89.

8. Annexure no,A=6 = Copy of H) UP Area letter
No,294012/M=5A dt,19.3,90

9, Annexure no A=7 = Copy of H}, UP Area letter
N0.294012/B=5A dt.28.,6.90

Lucknow,
Dateds

O G AR M AR GF S Wb Sn WS d gn G S W AN AP @@ an A M G A8 P W= = = W

For the use in Tribunal office

Date of filing The gpplicant

. , Comsel .
Registrati on No, oug g
Signature C b7 Naagan, ’j —

(Advocate
for Registrar, Counse 1 for the applic ant,

'---------Q----------ﬁﬁ-h----



3 PN |
Genatral Administratwe Tiiva

PINUR | % Gircuit wench, Lucknoy . 1‘10
¥ e | | Onte of Filing A 1 2
4 ;DDW of Reccipt by PAsty. - -
20f .
- uty Registzar,
BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAD™™™ 7 [¢
© ’/t"{/“’?—-'
CIRCUIT BENCH, LUCKNGW
P‘“‘t Original Application No. 2 q3 of 1990 (%,
» ‘
(APPLICATION UNDER GECTION 19 OF THE ADMINISTRATIVE
TRIBUNAL ACT, 1985}
\J
SS 29220 M- |
Capt R.A,'SJ! Yadav
Aged about 35 years
Son of Late Shri Madhav Singh Yadav
D=3 Tkshipuri Colony
Jail Road, Post office Dilkusha,
+ District = Lucknow. # Applicant
ks ' ~versus=
1. Union of India, through the Secretary
Ministry of Defence, New Delhiil
2 Controller General of Defence Accounts
NEW DELHI=-110011%
3. Controller of Defence Accounts(Pensions)
Allghabady ‘
X . 4. Army Headquarters Personnel Services Dte,
” AG's Branch, DH} Post Office,
NEW. DELHI=-1{0011;i

,La»‘/.’)*;-i General Officer Commanding,
Hirs. U,iP' Area, Bareilly.

63 Officer Imxhaxggy Commandigg,
) Base Hospital ’
d .

Y Lucknow Cantonment.’

s

S\ +++ Opposite Rarties.'
DETAILS OF APPLICATION.

1. Particulars of the order against which application
is made;l

This application is against the inordinate
delay in settling the commutation of pension despi te

several reminders to the opposite parties.'
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2.l Jurisdiction of the Tribupal.

The applicant declares that the subject matter

of the prdar application against which he wants redressal

is within the jurisdiction of the Tribunal,

3., Limitation?

The applicant further declares that the
application is within the limitation period prescribed
in‘seCtiﬂh 31 of the Administrative Tribunals Act, 19850

The applicant has a continuint cause of action.

4.  Facts of the case.

The facts of the case are given below:=

4)1  The applicant is an Ex=short service commissioer

of ficer who after having served the Indian Armed Forces
for 6=1/2 yeérs, was invalidated out of service on
medical grounds in 1984, It was an arbitrary and
illegal action on the part of Base Hospital, Lucknow
because he waé sent to the Base Hospital for holding

a fresh medical board for grant of permanent commissien
but instead he was boarded out of the service even by-
passing the orders of Army Heédquéétersﬁnﬁxhhaxxanuﬁag
This was a step-motherly treé£ment to a short service

commissioned officer.

4.2, That the applicant was granted initially a -

ey,
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disability pemsion consisting of sérvice element as
well as disability element for a period of 3 years with
effect from 16.11,1984 to 11.9.87 vide pension payment
order No, 2885/89 which was subsequently converted for

life,!

4,3  That the applicant applied for commutation of a
porticﬁ of his'pension wéy back in 1985 through Army
Headquarters vide their letter No.B/39Y29/r/AG/Psa (b}
da.ted 26121985 but the Opposite party no.3 vide his
letter No,G=1/M/49011 dafed 28?431986 refused to grant
his ccmmutation.of port106 of his pension. A copy of
the CDA(P) Allahabad lettér ééted 28741986 is being

filed herewith as Apnexure A=l to this application,

4,4, That the applicapf again applied for commutation
of pension in the month of April 1989 o which the
oppoSite party nod3 wrote to opposite party no.5

to arrange a commutaion medical board at the earliest

vide their letter No.G=1/M/49011 dated 4:47¥19897

“ A copy of the said letter is being enclosed herewith

as Annexure nojA=2 to this application.t

4li5 That the Oppostte party no/5 directed to Opposité
party noi6 vide their letter No.294012/M-5(A) dated

.22f4ﬂ1989 to arrange the said Board and forwarded all the

ﬁgi,izié%ggéi;elevant papers to them, A copy of the said letter
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YO Registrar Base Hopspital, the opposite party no.6
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is being filed herewith as Annexure no.A=3 to this

application,

4,6 That the opposite party no.6 refused
to hold the medical board and returned all the

papers to opposite party no,5 vide letter No, BH/

298/Stats/MDB dated 2.5.1989 and 4.7.1989./ Copies

of the above letters are being filed herewith as

5 nnexures nos,’ 4 &5 respectively to this appli=

catio.

484 That again the applicant approached the
oppésite party no.3 and éxplained tﬁe situation
to them and OP No.3 again forwarded relevant
papers and requested Opposite p;éxitgr no.5 to expedi'_ie
the metter who subsequéntly instructed the

Opposite party no/6 vide letter No,294012/M-5A
dated 19.3.1990 to do the needful. The opposite -
party again vide his reminder letter of even No.f
dated 28 '.‘"’651990 requested to Opposite party no’f’6.
to expedite the matter. Copies of .aforesaid
letters dated 19.13/90 and 28:6.90 are being

filed herewith as Annexures nos..6 & 7 respectively

to this application.

4.'s That instead of issuing a call up

L.

~ notice for commutation medical board the

*
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issued a letter without any basis and over-riding
the insttuctions of his higher authorities,
arbitrarily asking me to report to opposite party
no.6 for Resarvéy Medical Board, and as such the
opposite party no,6 is deliberately delaying the
constitution of medical Board for settling the
commutation pension.

4,9 That the applicant again contacted persomally

, L hov he
the opposite party no.)6 anq[objected to the authority

of opposite party no.5 for settling his medical board
for commutation pension and not for Resurvey Medical
Board, The opposite party no/% was convinced the
matter after personal discussion by the applicant

and he advised to the applicant to report him after

a few days for medical Board.,' Since then the applicant
have been running from pillar to the post but to no
avail, and as such the opposite party no,6 is
deliberately.and illegally holding up the medical
Board, In the absence of medical board, the
commutation of pension of the épp;ipant is considerébly

delayed.'

4,10 That the most-important point is that the
commutation is allowed on service element of the

disability pension.’ With every Board whether in-

layou o

oz
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validment or resurvey a form is completed by the
Medical Board authority recommending the commutation
on the basis of which the opposite party no,3 grants the
same, With the falling of every year of an individuals
age the corresponding rupee value decreases'which
adversely affects the calculation of commuted value

of pension.

4,11 That in the instant case the commutatim
papers were already sent by the Medical Board in 1984
as such the applicant should have been granted the

comnutation at that time iteelf ief in the year 1984,

Now six years have elapsed the applicant is suffering

financial hardship and settlement of his rest of his

life,! If the said lumpsum amount of commuted value
received by the applicant in 1984, on investmeht of the
same, this amount could have been dﬁubled by this time
and the applicaht is suffering a great loss in this

way due to the utter negligence on the part of Opposite

party noJ6 in particular.

4/12  That the opposite party no.3 did not agree to do
so before the pension was granted for life it would

have done so after the pénsicn was granted for life ie.
in 1988. The rates of pension were revised in 1986
hence Be should be granted the commutation at the revisdd

rates and not the old rate.

Ya,lﬁ:&

Mo

O
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4,13 That in the case of service pensioners
there is no provision of sgparate commutation
medical board. Since it is none of the fault of
the applicant the wunnecessary delay in settling
his commutation pension by the opposite parties
and he had already completed necessary formalities

along with the medical boards, he should have been

granted commutation of a portion of his pension

Qa (maximum admissible) from the date of his resurvey
medical board ie.' from 20.12.1987 st the revised rates

of pension.'

4.14  That due to the utter negligence on the

" party of opposite party no.6 , considerable delay

' ha's been cuased to settle the commutation pension

of' the épplicant andv as suwch thé applicant is
suffering financial hardship in these hard days
as a disabled ex-servicemanii

4,15 That the applicant is being denied the

fundamental rights guaranteed under the Article 19

_of the Constitution of India for getting his pension’

commutation smowunt which is his right to property.

4,16 That the pensioner is being discriminated
in utter dis-regard of the provisions c¢mtained

under Article 14 and 16 of the Constitution of India,
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4317  That the rules and regulations applicable
for the commt._\tatim of pension of the applicant
is not being followed in proper manner hence the
applicant is suffering recurring loss after his
retirement and he is also entitled to get interest
@ 15% per annum on the amount due with effect from

the déte of retirement,

5:i Grounds for relief with legal provisions.
(a) Because. the opposite party no.'3 initially

refused to grant portion of commutation pensim

. in 1986.

> d
/
A
4
>
T\
>
s

(b) Because on perusuation of the case the
CDA(P} Allahabad, the opposite party no:'3 addressed
+ 0 opposite party no,5 for arranging a commutation
medical board at the earliest in April 1989.

(c) Because the opposite party Noi6 arbitrarily
taken a decision to conduct Resurvey medical board
instead of arranging a commutation g2 d ical Board, in
amx his own accord on the contrary of decision contairhed
by his higher authorities ie ;' opposite party no.s:!
(d) Because the opposite party no.6 refused to
hold the medical board and ret mmed all camnected

papers to Opposite party no,5 hence so much

delay in s ettling his commutation pensions .

e



.

(e} Because despite repeated reminders smd
by. opposite party noS5 the opposite party no,6
utterly failed to conduct medical board

and submit the papers to opposite party nol3

for arranging payment.

(£} Because in the instant case wince the commutation
papers were sent by the medical board in 1984 the

. should o
applicant/have been granted the commutation at

_that time itself,

a(q) Because necessary formalities have aldready
completed and maximum commutation of a portion of
his pension should have been granted by the

opposite parties from the date of his resurvey
medical board, which took place on 20,12,87 at the

revised rates of pensien,

(h) Because the applicant is being denied the
fundamental rights guaranteed wnder the Article 19
of the Constitution of India for getting his pensiom

commutation amount which his right to property.

(i)  Because the pensioner is being discriminated in
utter dis-regard of the provisions of _Article 14 and

16 of the constitution of Indisa.

(3) Because the rules and regulations applicable

for the commutation of pension of the applicant is not

W, being properly followed hence the applicant is sufferimg
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recurring loss after his retirement /discharge from
service and he is also entitled to get interest @
. 15% per annum on the amount due with effect from

the date or discharge:

6. Details of remediee exhausted.
’ The applicah't declares that-he has availed of
all the remedies available to him under the relevant
service rules, etc.

y 7¢ Matters not previously filed or pending with any other |
Court.

The applicant further declares that he had
not previously filed any application, writ petition or |
suit reoardlng the matter in respect of which this

i | application has been made, before any Court or any other
. authorit y or any other E;ench_of the Tribmal nor any

such application, writ petition or suit is pending

before any of them.

o 8. Relief sought :=
¢ } In view of the facts and circumstances mentioned
V in paragraph 4 , the applicant prays for the follouing;

relief(s) s~

8.\l That the opposite parties may be directed
to grant commutation of portion of his ipensicn as per

/A£9L47¥ZZ£5344 recommendation of invalidment medical Board held at the
//—/—@/\
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time of discharge from his Army Service:
8.2 That the opposite parties be dii‘ected to
pay 15% interest from 15:11;1984 ie. the date of
discharge on the amount payable after commutation
of part of pension ie; maximum admissible part of the
pension,
g .3 Issue any other onder or direction as this

Font'ble Tribunal may dee m fit in the circumstances of the

case,’
8.4 Allow the épplicatim with costs;
9/ Interim order, if any prayed for:-
No.
10 Not applicable
11, Particulars of Bank #Postal order filed in

respect of the application fee/ Vaﬁféfé@w N Oltﬂg‘im’ﬁ

High Court, Lucknow Post office IP,O No,
dated - 1990 ror Rs.

12, List of annexures.

i, Annexure no A’l .. Copy of CDA(P) Allahabad letter

No.G.1/M/49011 dated 4x£xX38%.

| | 28'4,'1986'

ii) Annexure no;A=2 ;:Copy of (P} Allzhabad letter
Nor e 1//a9011 dated 4 4.1985.
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4,

$i1) Annexure no.A=3

iv) Annexure no,A=4
v} Annexure no,A=4 5

vi) Annexure no, 6

vii( Annexure no;7

Lucknow

Dated:

“]fw

¢

; |

«o's Copy of HA; U, P, Area

Bareill letter NQ.;2940_.L‘2/

M=5(A) dated 22.4.,1989,

Copy of letter No,BH/298/Shats/
MDS dated 2,%5.1989 of
Base Hospital, Lucknow.

Copy of letter No, BH/298/Stats/
MDS dated 4.7.1989 of Base
Hospital, Lucknow.

Hd, UP Area Bareilly letter
No.,294012/N=5A dated 19.3790.

Copy of HQ UP Area, Bareilly
letter No,294012/N=5A dated

28.6.90,"
_&J/

Applicant

Verification:

I, §S=29220=N CApt RAS Yadav aged about 35 years

son of late Shri Madhav Singh Yadav, hereby verify that the

contents of paras 1 to 4, and 6 to 11 are true my

personal knowledge and the contents of para 5 on legal

advice which I believed to be true and that I have not

suppressed any material fact.

AppI¥kant.:

Lucknow, : -
Dated: I identified Shri RAS Yadav,,who has 3
signed before me, ‘ |
Worpnonn

Advocate, -
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Ezm the Higlh Cowrt of Judicwture at Allahdabad
SITTING AT LUCKNOW

i f  Gute Contral Bcbminitbrilive bone @t cold fravsd fokid

R A §- VYadayw
VYERSUS
U-p. [

i . ] "

‘ o A- No. 393 of 19 9

i I/We the undersigned do hercb nommatc and app Shn ...... KGD}Q% . e
"and Shri....e.oeeennnn S50 b %7

............................. Advocate,

I

)be counsel in the above matter, and for me/us and on my / our behalf to appear, plead, act
and answer in the above Court or any Appellate Court or any Court to which tne business
. is transferred in the above matter, and to sign and file petitions, statements, accounts,
CXhlbltS compromises or other documents whatsoever, in connection ‘|w1th the said matter
| arising there from, and also to apply for and receive all documents or copies of documents,

“ depositions, etc, etc, and to apply tor issue of summons and other writs or subpoena and

‘to apply for and get issued any arrest, attachment or other execution, warrant or other and
to conduct any proceeding that may arise thereout and to apply for and receive payment of

or all sums or submit the above matter to arbitration. :

Py vtchm ?

Y '

l' Provided, however that if any part of the Advocate’s fee remains unpaid before
the first hearing of the case or if any hearing of the case be fixed befond the limits of the
Itown then, and in such an event my / our said advocate shall not be bound to appear
'before the court and 1f my/our sa d advocate doth appear in thesaid case he shall be entitied
to an outstation fee and other expenses of travelling, lodging, etc Provided ALSO that if
the case be dismissed by default, or if it be proceeded ex parte, the said advocate (s) shall
|not be held responsible for the same. And all whatever my / our sa1d advocate (s) shall
lawfully do, I do nere by agree to and shall in future ratify and confirm.

,;:
|
L

LACCEPTED :

: M
4 .
Y Ik [}M‘ '
‘: T e et e o Advocate Slgnature of Chent - .
\‘- _ - ,_._( ,%’ ...H:."‘:f.&&ijf_’)
.. ® — e wae ame -'l’!’(”, ~~~~~~ ns mme ows me ame
t‘ 21 -—----u-u......—---Advocate - —ﬂ--ilr\-q‘;:[‘ﬂﬁm - s S ees

HQWWR‘YL{” AYL&/

i
I
!
“ 4 ; i -
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‘ No.G1/m/49011
- : ' 0ffice o? the COA(Pens),
' Allahabed, dt.gg;A.as
To, 4.
Army hHezdgudrters
\\\ Poroonal Segviceas

! Directorate Rq'o/granch,
DHQ,Po . NEW OELHE<110 011

Subi-  Payment of-psnsion T0,55-29220-M,Ex.Capt.Ram Autar
Yadav, :

¥ Refi- Your letter No.B/39129/R/AG/PS4(b)dt.26.12.85.

Lo e Tho above named officer has besn granted diaabilityjbﬁv
Tl S §~ (slement undsr this office psnoion_paymont order No.M/Final/
PPN WORUNPUeNY 2889/85;pax9913_g;,Traasurympffi;ér,GHAZIPUR(UP). Sincae the

~ L&CPhLJgij officer’s anayny runs in e heavy debit balance,outstanding
s 0 domande of R,6800/-on zcceunt. of T@rmnal Gty.and R.623,32
of dobit balance ao intinated bya§§giggg(orficezépunn,uaa
notified for recevery -from the-emeuits of pension uder tho
sbuve a&8d PPO, In view of the abdve,tho of ficer will not
be able to“drau ponsion for sono tino till the whole
outstanding donands against him is fullyrecovored as ho
has been granted pansiocnary pwards in lieu of tormipal Gty,
already reccived by him. = . o

R ;——"E— e

Acceunts officor (Pens).

Copy f information -tok= _
\v////?rEx.Capt.Ram Autar Singh Yadav " )
. Vill.Kalupur,Po,.Tanghat ,Dictt,Chazipur (UP)

You hé;;&gégzady been granted disability pension
consisting of 50“and disability pension under this office
PPO NO.M2BB9/6S,payéhle by T.0,Ghazipur (UP). Howsvor .your
Cecc~f~omount—runs in a heavy debit balance (viz Terninal Gty.of
R,6800/~dabit balanco of Ps,623,32)which has been notified for
rocovery from the abovo mentionod PPO es intinated by COA(O)
Puno 5ouch,you will ‘not be ablg to dizzkgzgg%on till the
entire outstanding deomando¢~o > 4 8.

Re regirds grant of commutation pension,it io
.otated that commutation of ponsion of >>61onent of disabilit
- pension io permiosiblo.only if the dicabiTity is accopted for

6esn period (whishxu-viz w.0.f.16,11.84 to 11:9.67)tha

life, sAo in your caco the diecability has been accopted for a
queaiibn of commutation of a portion of pension does (ot arise

at this otagas. p

/ ' Accounts officar (Pens)

,.q
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domiquoriers
Uttor Preiseab Ared
Lareilly
264012/ %5 (A) 272 &r 89

Bme ijmwpital
luckoow - 2

1, sefer v A (F) Allshodal lotter No Gi/M/20011 duted 04 fpr 8¢
(attoched ie origtoal),

2o ihe above vomed officey hao applied for commutiotion of his
peusfon vide his asppllcatios fuy cemmtation dated 04 4pr 89,
#1253 i@ triplicate nloagwith farm of Mesdical Doord report
are eucla@ed heyewith foy azrevrin: commtation mdical boord
ou the officer,

3. Ths officor m:{ plbase be issued with » call up uotice for
the gubject bomd your eaylioet,

4, Cuad{P) letter quoted umier rafevencs, olomgwith its cocls
nay plouse bs returmed to this (W nlongeith the bonrd for our
macegsary action,

[
< .,~\K /’l\fi‘i /\:.

(3 5 Chouwlro )
Col
socls ¢ A nbove, Ugpp b 48
copy to i

L AP) Allahnba - far iufo plemse,

Copt # A3 Yaiov (letd) - you are aivised to contact Uil luckuow
vef, Ikshupuri for your subject board owv rececipt of
doil Roal lockogwa? coll up votice from thenm,

- O
“To) . |
T T,
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2o Frdme Anbiro tho RAMRZ o Ska catcsb~for The gitdates o hold
. @Etailon @A Wmd LN Sigpr 92 1084548 Ot Mup begdati gn
G3-RR2G! So8 Ay TR 40 Mg Dagpitad .

{ fdbg{/\
{$ 0 sath
_ & ol
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Tae Mi~ 3 2519 — Beso Aspotat
. . Bag g Hegpita?
" fucknovw « 2
B2/298/5tats ?17 Ju1 89

1. Reéér to thig offico Yetter We EI/298/8¢tatg/CUM dated 23 May and
0% Jun 43, )

R 'Géﬁnut‘ion Medica" Beard in reip%gt of the abeve naned officer are
Jreturn herevith 8g there 13 ne rop'y%ospengse from CDA Avvanabad for
your: further actinn. ~

-
3. PYease ack roceipt.

-

" Bnevs s Savew (=) ‘igﬁjg?n Singh Pang 18 )
o ' Regist rar
Copy to - for Cenrandant
#% COALLP)  « for iwfo,
A'Yehabad

gagg R A S Yadav x(Ret(ﬁ«%ﬁ 5 . ,
«J, Ikahupuri ' !
Jai' Road Tuckney (}’-Z)/VUL |

s /(/ ﬁ‘:{ % . A@ /Qé
"/L(, éoa/\d oot (/f(g(/,{/éu .

e /ST N




e ukyre B~ 7327/ # 75 ooy

SR
UYttar Pradesh
. Barsilly
"94010/}4..m : (L] pay ¢0
ano ijespital
lucknow - 2
> Ct UE ST
1, fefer to your letter Yo Di/2908/8tats doted 04 Jun 89,
2, The follawing decuments in respect of the above nomad offr ore
forwarded herewith for your fortimr oction plemss @ -
¢a) I1AFM-1253 ( In tripllcote)
(b) Photocopy of AFMSF-16 dt 17 Sep 84
(c) Photoco y of Govt of Imiio kin of bLef letter Yo
Q N F-z(w?g/&t/vm-c dated 22 Moy 83,
[Lu&
| C,Jéap"l mhraﬂ)
o » umu
ldshral- for MAMs
CopyA L0 i=

/x Capt nas Yaiav - flafer -to Cba (P) Allohabad letter Yo

Joil Fony  Ge1/4/49011 dated 27 Feb GO0, Yon are
reqoested to comtoact DI !uc!mnw in
connection with yvour cormutattion medticol
Foard on hearige from them,

C-& lkshapuri
'ucknow -2

av
Qﬁﬁt
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I ‘ | IN THE CENTRAL ADMINISTRATIVE IAIBUNAL 28
) ' B CIACUIT BENCH s LUCKNOW.,
. Upp.Residency, Gandhi Bhavan,Lucknow
- N¢.CAT/CB/LKO/JUDL/ . . - ’ Date

REGISTRATION 0.A. NO 293 oF 190 @,

4g. 29 220 '6@"//@-‘72‘ AS. ///,»z/(w /w) Applicant.

VERSUS -

. , Loien. d‘%/f[“ .» S : _Respond?n_ts
N @ -‘SZ%" ke gA;/anz,wm ﬂéffv -
T e Slande. & used

7 [\l mnﬁ
(£ L?u[ A oy - /.;7, ¢
C?ﬂ///( }()Anu'\cm N gsca(é’.{gaf,..g

v

\ y

ST - : : Please i:,ane rwwuco that the apgll\ am: cbove named Has

presented an appl:.Ca+ ion a c_ggy_,____._——————/- " here of i
enclosed herewith which has been reglstred in.thds: 1’11bunal
g ~and the Tribunal has fixed 23 _”_QaY of ?/cf)
N for ﬂ/mgg.cm _ P o

If, no aPPeva'rnacé is made cn your kehalf, your pleader
of by some one duly authori sed to Act and plead on your behalf
in the said spplication, it will be heard “and decided in your
absence. Given under my hend and the sdal of the Tribunal this

= day-of g

] ‘ 7

/ / ) | M.P‘anda./ : o
s ) - %@- y’ cht/
{/ﬁw s w3

i vEET

Ar 89 ;éraw/ fhesc 2/

% ety

,J(C p



/ ! E
a - CENTRAL AOMINISTRALIVE mlaumfm
[ CIRCUII 3ENCH : LUCKXNOX,

4 0.A, No. 393/90(L)

55-29220-M Capy Ras Yadav (Rt3) ...... Applicant,
Versus,

Union of India & Others, cesnen Re gpondants,

30,8,9%. Hon'ble Mr D K, AGrzwal, JeMe.

3

The avplicant is aggrieved 1n-re§ard o
his settizment dues as an Army Officer. Therefore, tie
J\ N preliminary guestion is whether this Tribunal has |

jurisdiction ovmrgd tho subject matter) iﬁg apolicant
is counsel is not prasznt. Tbhzsrefore,. it is considered

/y ;ﬂ,\ i {'r to orov:de him an opportunity to se cek assistance
~

fi‘y' of\ﬁls counsel for satisfying us how the Tribunal

; S ;
l di N '

" can exercise jurisdication owy the subject matter

7 ‘
- ﬁOﬂtéined in this claim petition., Shri A, Chafurveuj.
A ' _
,,./

v»ﬂAdyijStadenc Counsel for the Tribunal may be given

notice by the office to assis?ﬁ us in the disposal

V-
11 §59)

~n/hnarlnc: on g:%:?&

of tre matter,

| | T.M,
: ' Sda/-

) .. R TIR 2 A I;‘i%:ut:ﬁ
Cricut. Londh’
Ld\t&&@\'}z
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. IN THE CENTRAL ADMINTSTAATIVE TRIBUNAL
CIRCUIT BENCH : LUCKNOW, - |
OPP.Re81§enny: oGji:fjlY‘u;Bhavan . Lucknow. 25‘/?}” |
No,CAT/CB/LKO/JUDL/ || §2- to- o " Date

REGISTRATION O.x. NO 393 oF 1€y
C'&?})f’ W'é g l/m/d)/ o Applicants

VERSUS

u«;mm _ é‘f ?mocfcc | Respondents -
@ laion of zwém bs@’é*jlv Th gp@;m&ﬁd m\w‘&}){f ‘# D‘Ld&'r
N igeo petn’ el 2 @2@0&4»78& AeCernlig Heo perte

& ¢ Lrellen &
%' ﬂc;sz@ﬁww,#’ Bﬁfﬁm@) deeowmtis [ ijgcm\y Ao

@ Anemy  MHead ﬁuab)*—ev& @M}-@mﬁ%ﬁ %w\ne eeR ﬁ%e

A0Y S Beoch plt e PAF Gffcec peco @l Polle
uﬁ—~£ﬂgaﬂ}J25~Q, [¢lo éﬁ%ﬁﬂﬁﬂVKjﬂw4a A/CEUZ& Z?j; ﬂuﬁﬁ'iszl?{gz
42,[/(3:&7/ K:\f{m“m N 7s & %&ﬁﬁwQﬁfﬁ/i? e @mm%oé
‘b

\ '\//.’::77-*:5 Please take notice thx

L the ap“¢1c:nf above named has
fpre‘sented an application & coy 72"/1 €20 ' hare of is

r‘)

e clos é’» erwlth ‘which haw.' w.vr roo Lotreq m this Tribunal and. -

\“the Trj i})u al ‘has fixed ‘?C-’ day of - (gjq]

\% , e e 7 o ) ’ . ". _
% eSS ' ' o, . e i e '
x‘\—v! _.36‘*/’1?, no appeara’ﬂce is wmade od.your- ‘behalf; your. pleader

B -

;of by some one duly authos ised to. Act ani plead on your beualf_

in the said appllcatlon it will be heard and_ decz.dad in your
absanca., Given under my hand and the ,seal of the Trlbun_al this.. -
_day -of 7 12 . - '

. T . ' T T e -~ Por Teputy- R801strar,‘_.

M

@u%g eib S azclen

_Zf_‘i %7!/7 W/f
&‘/I’" 2/?./(‘/ #‘-}Ja/’/ /%?20 i -

hgn e T s T A e e e . e e
WIS B TR s ' g : T
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|
R Cireust Donzh Leskesys.
A OoltoIDo 203 of 3070KL) U A
‘:" o o - A
i
"J'! ESoZDA2001 Gopy RASYCAaviRC)  coeeee Applicont
Yoreao
Upicn of Endin COtheo ssvece HEUpOREIILS

oot blo Hecfustieo Ul Optvaotava, Vel
Bagodt 207019980 ) o
6«\5@
Iocro notieo to chew cavcoirly tho potition
b2 not odnletofle Liog for cdmlpsicoMmaricg oo

30.00199% .

4 g
; RoBolie
Contra: Auministrasive Tribune)
Cricuit Bénch

Wlnow
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C=UTRAL ALILISTRATIVE TRIEUIAL, ALLAEARAD f E'CH

CIRCUIT EZNCH @ LUCHIOW.

Registration C.A.N0.393 of 1990(L)

cene Apzlicent
Vs.
. Urion of India & Cthers cees Respencents

Hon'ble !r.Justdce U.C.Srivastava,V.C.
Hor'kle Mr, A.E.Gorthi, Member(A)

{By Hon.!r,Justice U.C.Srivastava,V.C.)

- The espplicert who avproacheé this Tribunal

..~ regeréing jnorcdinate celay in settling the comr utation of
NS
(’[»\\}'&.

\\v\fi‘é\'}pensjon cespite several resircers to the op.osite pertiece.,
3 r‘x\é\
\vp‘rhe prilirinary okjection is whether the Tribunal has
-

))i;urisc"iction over ihe suk ject matter. As the clzim of

c N

7

the ap, licent @4é€:not.covered underiSection 14 & 1§ of the
-

Adr inistrative Tribunals Act)it is dismissed.

8th Kov.1991,Lucknoy,

Mé&o\

(sph)
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